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CP No. 01/ND/2012

Parties are represented by their respective counsel. Both the counsel replied the queries
as posed by this court and clarified further the issue involved in the present petition is
having no bearing in any manner with the C.P No. 93/ND/2015 of this court. Although,
the parties in these cases may be common. Hence, petition can be heard and disposed of

independently. As, in this matter final argument are already heard. The Judgement is

reserved.
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Dated:10.10.2017 . H.P. Chaturvedi, Member (Judicial)
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